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_ INTRODUCTION .
I, the Chairman, Committee on the Jelfare of
Scheduled Castes and Scheduled Tribes, having been

authorised by the Committee to submit the Report

on their behalf, present this Thirteenth Report (Tenth
Lok Sabha) on the Ministry of Petrcleum & Natural Gas -
Reservations for and employment of Scheduled Castes and
Scheduled Tribes in Gas Authority of India Limited.

2. The Committee took evidence of the represcntatives

of the Ministry of Petroleum & Natural Gas sn 23.9.1992.

The Committee wish to express<fheir thanks to the officers
' Natural oA
of the Ministry of Petroleum/for placing before the

Committee material and information the Committee wanted sin
connection with the examination of the subject,
3. The Report was considerad and adoptzd by the

Comnittee on 16,12, 1992,

4, /v summary of conclusions/recommondations contained
in the Report is appended (Appandix), »
\
NEW DELHI; K., PRA
Cheajeflan,
Deeember,, 1992 Committee on tha:"Welfare of

Agrahayana, I9IZ(ST Scheduled Castes and
Scheduled Tribes,

(i:')
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REPRESENTAIION IN BOARD CF DIRECTORS

Pt )

é 0'
e A. o;_gaq;satmn Set-up,

1.1 Gaq Authonty vf India L.u. Lied wes set up

o

in August, 1984, The HRT Gas qu, o1y svstem Wthh

traverses through the heart eof I ic covering a
streteh wf nearly 1600 kms. was,cli first project.

undertaken by the C;ompany._ » .

1.2 4 GAIL'is headed by thae Chairman and Manacing
Directer whe is assisted by Director (Finsnce),
Directer (Projects), Directwr.(Planning) and
Directar (Persennel), Execut ive Dirsctor(Vigilance),
Supervisees the vigilance .%md security ac‘_t.ivit_.iei
of the company, A.t present the Ministry of Petrgleum
and Natux;al Gas is‘ looking after Liie working of, the
Gas Autherity of India Limited,

B. B.o.ard_of__ﬁ!lr%s;_rS.

1.3 The Beard of Directors of GAIL comprises

five wheletime Jlifréctors which include irecter
(Fimance), Directer (Project‘s), Di.rec"tol_‘ (Planning)
and Uiréctbr (Perscr;nel) besides t!:2 Chairman and
Managing E:ire.ctqr who are appointed by the Goverrment

.
through PESB, The Board alse includas three Govermment

nomince Diracters who are appoint:d by the

Administrative Ministry,
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1.4 The Cemmitiee were informed that tu:re was ne
SC/ST membar en the Board ef ‘Directors .f GAIL, +hen ths
Cemmittzs desired .te know the precedur: Iollowad for

. b
selaction and appeintment of tne Diracttors on the Beard,

it was stated durinc ewidence that in raspgect of fell-time

L
. ; " - A
Directors recruitm:nt was made by PESB in accordance

. S §.
with the existing ipstructions, Se fer ‘§S part-time

- ‘. t . .
Directors are concerned thay are appointgd wn functional

1,

a
Basis, It was alse stated that ne part¥icular reservation

-

was being made fer appeintmaent ef thesa Directors.
1.5 When the Committee desired to kno\: whethzr any
‘instructisn in this regard had been issued by the Gevernment,
the repfesentative of the Ministry repli~d that the Office -
Memo\randum of the Deptt, eof Public En:terprises dated

8 August, 1992 instructed that claims of éC/IST candidates
whe werc othezreise compstent t.-'h_e consi a‘gred"-for
appeintmant as Director on the ,Board shoul. b2 kept in mind,

1.0 It was further 9labnra1:.ed thet thore was no

compulsion that the Director td be appginted should
]

nacessarily be from Gas Authority ef Indiz Limited, As a
matter of fact, anyone from any erganisation with good
mckgtound in finance, industry, technical areas and ether
likewise fields can be considered to be appointed as

Director on the Board ef Gas Autharity of India Limited,
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1.8 The Cemn.ttee rgret to nete that thure is ne

. of either " : -
represantatien / * ¥ SC or §T yn ghe Board ef Directers
. ) P . v ‘
& . .
of Gas Autherity ef India Limitec, . .
. L L C e ° .
o o o .’ '
. e | [
| GRS 1 J¥el . ' ot
i . b ’
e C.om 0} Begw o .
. : _
[ ] ~
[ ] [ ]

1.9 As there is no cempulsien that a Director should be
necessarily appninted frem CGAIL itself and keeping in view

the Deptt. ef Public Erterprises instructions dated
8 August, 1992, the Committee feel that much reom is f-i-

left for SC/ST candidates to be appointed on the Board

of Directers of GAIL.
1.10 The Cemmittee, therefore, recommend that the
Gavermment sheuld make serious efferts to draw a panel ef

suitable SC/ST candidates with geed background in finance,
industry and ether areas taking into consideration all
the undertakings/erganisations under th: contrel ef the
Administrative Ministry and ensure that at least one
SC/ST, wholetime er part-time, is appointcd as Directer

en the Board of GAIL as early as pessibleo,



Q
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1.7 *Tt was simultzneeusly infetmed to the ®5:mitteo
. ».

my the representatiye ef thi Ministry that although

L "

they were able te appsint a lMemeer -belonging to the SC/ST
L ]

LER I ¥

category en the Board ef Dirccierg ef Uil and Natural
Gas Cqmmigsiqr, sbhary dllﬂ;rp‘g.flnd a suiteble /ST
candidcte far appeiftment: in the Bgard of €as Autherity

of India Limite®.

-

| T
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CHAFTER~ IT
CRGANISATIONAL MATTZRS
A. Liaisen Ofric.r .DEL.Q.@LQ Call in the Ministry
2.1 The TCommittes have bec.n infermed thicot the Ministry

of Petrolecum and Natural Gas hag desicnated o Directer in
-.'j . - . . L3
the Ministry té function as the Liaison Ufficer in erd:r
. w .
tp 2nsure due gcompliance with the roservstion ordsrs. in the

[ U
Public Undertakings undcr its Adninistrative centrel, It
L ]
has further bezn statz=d th-t physical inspection of restars
. o
maintained ey the Public. Undertakin'r'_:;s’ are not carried out
. :
by the Liaisen Offacar' ef the Ministry, "

€ ¢
"

2.2 It was?elaberatad during evidence that se far as the
Ministry and dts attache® and subordipcte offiGes are
cencerned instructdons regarding appointment and functions

of the Lisisen Offlcer wer: being followad, Yhe
repreS":rrtatJ.ve of the M:Lnlstry added, "GAIL is peither an

attached office nor a sub-ordlnaté effice So in
res,)cct of PUbllC Sector Undertakings compllﬂnc.s of

reservation pollcy is enly reviewed by th2 Ministry through
quarterly repeérts, aanual feparts and otli.ir meetings
at various levels including that of fhe liinistet whe had

categerically adviSa-Q that spec®al revi.w meetings

of the consultativ C_.ITIInl'ttm.. should b: convined te !

cqnsider the preblems ¢f Xs and s only.

*



L
3. LIAISON CFFICER & SC/ST CELL IN GAIL

‘.

L4 .
L
2.3 The Committes yave’beun infermcd Lh:? Liasison

"Officors both in Head Office and Rpegivnal Offices ei GAIL

have be.n appeintcd te cnsury due complianc. of raservation
o u - ‘
erders in faveur ef Scheduled Castes ani Schedulzd Tmibes.
. “ .‘.
It was furthor added ¢:ring esvidence thot in all ether
» L]

gectors, exgept in Eblhi, the Lisison Officers themselves

. . ..

d8lenged to SC/ST categeries, The Committee have alse wcon

infermed that an SC/SP Cell comprising ond Manager (Pers J,
.y

ene Personnel and Administrative Offacer, and one Assistant

(Grade I) has been establishcd at ¢he Corporatd'Offiec
. , L

of GAIL t® assist the Liaison Officer in discherging.,,
his duties egffectivelys

. “t
LI , .
2.4 Howzver, when the Cemmittee desired to have cepies
» ] ' .
L

]
of the records tf‘diqgussioﬁ pertaining to matters ef
T e

4
L

cemmon interest held during the 1last thrse years, it was
¢ »
statad thet np record ncte of the he:tings had beeh
L)

- * - N )
maintained by Gas Autheritysef India Limited, °
; ; » ¢ v ":. L3
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2.5 As regards compl;.\ints/grlev:_;nc cgLli 'Cornmm‘.-t_: g #i

have busn infermed that thy Gas Authority @f India Ltd,

has aw 511' def ined proc.edur\, fQr radrc,ss*l pfgtdennea;t

which is appllcabl\- te all 1nclud1no aCH.t engd Sls for whem

speci;l 'ca;eh h;s b;m tcken fﬁr exp;dl..lous diﬁpp"-‘: l .f 1n .L
R

grlev:'!flc;:;, It wes ela_bp_:_‘a‘l;_lgc'i_du‘r}ng._ '-'-‘,V_.jt;";*ﬁ'_r-’c;_-‘?x?-h-'“-t.th‘!!gh

this pro;b;ure an'ag@-'ri:;e.v;:d é’nployue can approich 2 _gection

R

officer to 'the C.M,D0, of tha company th*ouoh vnrlous stages. -

26 T Comartt;e were 1nforrm.d that 7 complajnts .
.~ .

weare rﬁceiVed fr-m 'the SC/SF em;:loyees duping thg .years -
]

.I.989-9O ) 1990-91 ang 1991-92 all of whom we!bl'st{:jt_éi te have
been Settled expeditlously. At was,simultandously stated™
» that no s;-parate Cpmpl,aln'lx. register as. sUchwE§" méint*ined.

2.7 During evidence when the Commiti :: exprasse! their

surpiise as te hew the compARy wWas 'exp"edi'tiioﬂély"daaling'
with th c:omplamts/grievanCes pertaining to ®C/5T employecs

when no s.eparatc cornpl-'n.n‘t register wes meintipined, the .

repres..ntat:.ve of the Mlnlstry subml’ftea tost out of the

r -
cemmon Comp‘laints/grlevanc\.s rec’:..iwd those perta:mlng te i

SC/ST anpltyees were taken xn‘k ou't. and dealt with, He

added,:’ o i
"Now I have asked them (GAIL) to have éz'.sep‘);r«,-te

r‘.gister sq that the .grievences of & and dre -
are ponsidered separa‘tely. . .



\

2.3. " Fhe Ceanittes »Te unheppy to ot . trot th

fa

Liaison Officdr in the iinmistry de:rs not inspoet the

rost.rs maintkincd™by Gas Authorjty ‘o India Ltd, ¢

% +

#: -ny othur Fublic S:ictor Und._v-rt'ag.i.-.}g undor itse
' ' L}

‘ ‘ - . [ ]
gdministrativ. control. The axplaf~ticn givon By the

e p

roproscntotive of 1h Ministry during .vidence for not

¥
G.Ji, i 8/3/7‘ clearly sfote sf 'anausl inss.ct ion ef the

doing s i# harily convincing ‘bhcﬂuSr att. of Fersennnl,

rosturs m alnta:ln"d in the blnlst;.y*‘s.h-p: Lo wilh & viey toy .
ensucinl; prop»r lul"‘lamc "tatdon of ibc r‘~s.-rv=?tion:o_rda;;“

is on: ofth:a main func’itions of the 1.i..aff-$01'i GEficsy in .t'.m-
"cfonc»-rns‘ Ministry, * .

2.9 o The Cemmittae, thorcferc, ge u;non tha Mi;'tistry
to ensure strict cemplianc. with tho Diptt, of Fursennel
instructions And s to it thet the liaison oféiedr *
in th. ininistry + 1 startp annual inSpIN-;Et_ ion af thy .
Ros;t:rs-'m:-intained *by ti: PSUs andur its n~duinistrative

control, Besides, tho »’!Jc.mmj:ttce would like %h‘.;Ministry
to continus its cfforts to ensurc 'cor:;f;i"j".'.-mcp of
reserv?tioﬁ policy throu:h r-gvils-winq of c;u'ért-ér‘l? an®
annual rop®rts and other moetings ot vrrious laove 4
Emphasis ?hu'u'lﬁ' be ¢iven for codv¢ni:1g mertings of* “ .
Consultztiyc Cormittes, as advised by in: linisterp to
specially cms;dar the ‘problams of qCvs and ‘&g, |



2.10 The Committee approciate the af forts "Vﬂd-d#‘b

by Gas Authority ef India Ltd, to apuoint Liaison Officers

beloncing te SCs/Sl's communities in its ragional offices,

like to rccommond that GAIL,

They would )
vin future, should kecp th. rocirds of discussion held om
m . mMeLt

“~  the Liaison Ofticers/ pertaining to matters cf

comiion intercst sc that any ahkerration of reservatien pelicy,

if mede c¢ver, can be rectified for the benofit of the
and SI' ampleyees,

2,11 The Committee also recommend that g separate
complaint register should immediately be maintained by GAIL
with a view te recerding the Cemplaints/grievances ef

SC/ST empleyees methodically ard thuir diSpoéal systematically

and expeditiously,



. empleyecs conC¢rned

3.3

- »10 -
CHAPTER - III
RESER\LM IONS IN SERVICES |

0
A, Dlg_-g\ct R; )C;M q‘t -
3;1 The pcrcent age mf reservation in thc serv;g;s
of Gés Authority of India Limited for direct ?ecruitmcnt
on ALl Indi“wbasis for Group A, -nd B posts is stated to
be 15 far Scheduled Castes snd 74 for Scheduled Trlbes

W“bréai for Group C and D posts the pcrcentage nf
rls;rvatlon veries from State to State depending updn
the pn_pulatlon of Ls and STs,

h "

B. Ersmotions .

3.2 - The Gemmittee have be:cn informed that nm
percertage of reservation has becn fixed fer promotional
posts as nn'cﬁmpletion of a pfascribbd lungth of service
without linking‘?o rejection of uns;itables'on'well

defined critefi& emplnyc s in GAIL get autematic
promotions in Group D, Greup C Group B and tc the lowest
rung of Grpup A,pnsts, It is only in the case'of
Managerial ~nd abovb posts thrt p“omotlons are based upon

organisational quulremunts and the su1tahilxty of the

Staff Strength.
Tntal staff strength and the number and

percentage of SCs -nd STs ﬁhongst them in GAIL as on

-
-,



D.cember, 1984 and an June,

as under :

- e,

z" .
£

199 was stated te be N

*in v-rious c-tegories of posts.

3.5

Year Category Total No.of No .0 Qmplfg'y'_g_e;s_} ,Eﬂ;{c_'é;rxggghe of
“ af posts employ..es-u 3 o ST SE
Dec,. A - al 1 0 3.23 0.0C
1954 B 27 4 2 14,8) 7.4).
K C .36 0 ¥ O 0,00 0.00
"D 15 © 2 &l .13,33 6 .67
D (sweapers) o 0 0 0.00 0.00
Grand Total: 169 7 R 2.75
L I
June, .
1992" A 587 84 1%  14.3) 2,04
L : 263 34 15 +12.93 5.70
Cc 420 63 30 - 15,00 7.14
D, . 165 25 0 715,15 6 .06
D (swecpers) 4 4 00 100.00 a.00
Grand Total: 1433 210 ' 6?__'14 59 4,66
e "
' MERCIY From ancther s‘tat\-..m“nt furnished to the .
LI -~
. Committee regardiné: reserwtlons mede in GAIL dur:mg
;
1989, 1990, and 1991 #t has'-b2én found that during
"? 1989 out of a total number of 110 vacancies filled
® 1l helonged to, ;SCs_ond 24 to s, Similﬂrly ih 199
© out of a total numbx..r of 270 vncanc:u.s filled 45
balonged to SCs and 16 to STs whiraas in 1991 out of the
263 vecancies filled 29 barlongr;-d to S;Js and 19 to &Ts
« _
. .

It was furthor informed to the Committee that as

on June, 1992, 5 backlog vacancies for s in various

-

categories of posts amounting tha _p_-erceﬁtage of

shortfalls to 0,41 and 14 backlog vecancies for STs

amounting ths percuntage of shortfall to 2,35 were
existing in' GAIL, |



3.6 When the Committee desirad to know the
reasons fof shcrtfall it das statéd th?t GAIL |, was
primarily a technology briénteﬁ organisation and most of
th: jogheTe in spicified/technical w¥eas for whieh

‘»

it somctimes beteme viry @ifficult to get sufficient

numb:r ef rascrved candidaqes for those posts, ¢
3.7 Rigarding specisl measurss undortaken to wipe

out théxéxisting shortfalls the Committer were informed
thrt special recruitm:nt drive had becn undertaken a
number of times to ensura recruitmenteof SC/ST céhdidatcs;
Besides vigorous attemptgihere stated to have Ween

.-mrde to maximise recruitment in thi locations where

SI's were predominantly concentrated,

3.8 During cvidence it wes elaborated that the first
special recruitment drive was advertisaed inIApril, 1990
and the second cne was done in June, 1991, During evidence
when the Committee desiraed to knowi the number of vacancics
advertised and the number of /ST candidatds, joined the
scrvices of the company as a rasult of these two special
recruitme.nt drives it vias submittcd that the detailed
inform~tion would be furnished later on, In a post
ovidunce informmation the Committe. were informed that

. the numewk of vacancize was not montioned in these special

-

recruitment drives as the company wanted to select as Inany

suitable SC/ST candidates as possible to mect their



L

) S T

requirements for the nuw prejuects and ¢xpanding

act:l.vl‘ta.es . _
AN K
3.; It was elaborated that th: spocial recruitm.nt

drive in 1990 was mua5% only for R;up A posts where

10 pfferes of appolntmgnt WoTr l%“h d to SC/ST candidstes

out of whom 6 s 2nd 2 SI's joinad th. survices of th:

‘comprny. Yhen the Committee deeir:d to know the

8 "y
roasons for ~hich not a single SC/ST candidate was

s.l.cted for th.: post of Finance and Accounts Officer
-” - "

although 24 such candidates appliud for the post during
the 19% spetial r3eruitment drive, it was replfed that
out of the 24 /ST api::licarrts onlj}_-_s L candicdates

met the job specialisations as advertised and were call:d

for interview, Out of these 5 SC candid:tes only two

appeared for the interview and non: of thum was found
suitablg. During evidence it was stated that the view
of the SC Mamber associated with the Interview Board
was also taken into account,

3.1C The Special Recruitmont Drive of 1991 was

advertised for both Group A and B posts whaen 34 offers:

of appolntm»nﬁ were issued to SC/SI candidrtes out of which
17 Cs and 3 ST joined the servic.s of éA}L. The offars

in respect of the remaining. 16 canﬂidntgé;were stated to

be still open, When théICommitte¢ desired to know the
reasons for which SC/ST candidates did rot jéin the

seTvice of the company sven after issuance of

appointment latters it was replicd tart GAIL had not



Year Group Total persons

- 3 .ll

conducted any systematic study to find sut the reasons

‘of urwillingness on the part of SC/ST candidates to join

T company..

To a spscific quistion as to whither all backlog
vacancies waere cleared by:the spucial rocruitmant driv.s
ana if not how did GAIL propos.: t» cl.ar the remaining
backlog vacancies it was repli.d that all the backloé
vacanc ics were not clesred even aft v launching the

spucizl recruitm.ont drives for whica the company was
launching further such drivoss giving wide public ity through

nawspapers and .+IB/Doordarshan.
Promotions

3,12 As regards total number of porsons promoted and

the number and pergentage of SCs and s amongst them’

during the years 1989, 1970 and 1991 the following

information was furnished to the Committec

YSUoorioted A efoiiptad
s STs SCs STs

promoted
1989 A 50 & 1 87% 2%
B 49" . 3 3 7 5% 7.5%
C 20 2 - 10% -
D - - - - -
19%0 A 27 3 - 1, 11% -
B 13 4 1 30.77% 7.77%
C 7 1 - 14,28% -~ .
0 32 10 1 31.25% 3.12%
1991 A 57 17 - 29.8 -
B 27 5 1 18.52% 3,70%
D o) - - - -

e e A e R i 1l WD B R e e e i



v

3.13  During evidoence, 'when th. Commitiec ‘dosired

to know fhe causaes of shortfalls in promotion for STs

in various categorivs of posts during these three years,
th. repruscentative o% QA IL submitiod thot in most of the
C28¢s the Sl promotion-aspirants hed not fulfilled the
mininum eligibility period of 4/5 yoars of service to

get promotions,
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3.14 The Committee note that the percentage of
shortfalls in direct recruitment for 3Cs ‘and STs in GAIL
at present stands at 0,4) and. 2.85 respectively.

In promotion, they also note with dismay that the
percentage of SI's is quite negligible although the

corresponding percentage-for SCs is much above the
'prescribed quota. The Committee are not convinced with
the plea:that non-availability of technically qualif ied
SC/ST candidates for direct recruitment and non-completion
of the minimum years of service on the part of the ST
candidates to be considered for promotion accounts for
accunulation of shortfalls in direct recmuitment and

in promot ion,

3.15 The Committee also find that in Special

and other éeneral recruitments the number of vacancles

- Bl :

reserved for SCs/STs are not mention;d. They feel that

-
in order to avoid confusion, .. exact number of vacancies

reserved for 8Cs and STs should be mentioned in future
Recruitment Drives.

3.i6 The Committee would like to recommend that in
order to wipe out the existing backlog in Direct
Recruitment, GAIL should continue launching Special
Recruitment Drives besides making vigorous attempts

to maximise recruktment



- 7 -

of ST candidates, Thoy also suggest that periodical
systamatic studies shoUld.be-conducted by the Company to
find out th: causes of and remudies for th: reluctance
and unwillincness on'£ﬁe part of SC/ST candiddtes to join
thye services of the Company, &ttampfs should again be
made to appoint the remaining 11633/3'1' candidntes to whom
offurs of appoinmtment were issued as a result of the
Specisl Rectujtment Drive of 1991,

3.17 The Committec would urge upon the Management to

relax the criteria of a minimum period of sarvice to a
suitakle extent so that more and more ST candidates '

- - ’
can be given promotion, :



- iR -

JCHAFTER-IV ©
., A. Becruitment Procodurs
4.1 The Committ:ze have bzon inform. d th.qt. for rec:"‘Eitm-m‘t of
staff in posts falling under the purviow of E;nploymer'at Exchnnge
(Compulsory Notification of Vacancies) Act i.;‘e‘ Grlo_up C and D posts

are notificd to the local Employm:nt Exchange for aponsoring the

-

names of candidatos, Posts sutside the purview of this Act ..,
Group A and b arc advertised on All-Indi~ basis ‘so as to ensure
wide coverzge, Bosides, recruitmint of Graduate Enginecrs/
Management Traine:s in differ.nt Jisciplines is made through

campus interviews conducted at the Technical/Professional

Institutes like IITs atc,

4.2 Regarding concessions/reléxatisns given to Seg and SI's at the
time of Recruitment the Committeec have beon informaed that relaxation
in upper age limit ky 5 years, 'éxempti:m from paym:pt of application
fee, non-enhancement in the criteria of purcentage 3.5. marks unlike
‘in the case of general candidates and to and fro joﬁfney farc are
being given to SC/ST candidates, s‘

4.3 During evidence when the Committec epecifically wesired

to krow as to what concessicns were given to /ST ¢andidates at

the comprny lzvel in addition to the concessicns/relaxations

prescribed by the Govt, of India, it was replied that for gencral

s‘tenog,rabhcrs and typists tho speed raquiruam.nt was 1€0 w,p .m,

and 40 w.,p.m, respectively whereas for SCs and STs it was 80 w,p.m.

for stenographers and 40 w.,p.m, for typists, It was added by the
represcntative of GAIl that for applying to the posts of Exccutives,

. i Y
Enginegrs, MBAs, Supcrimtendents, Accountants and Junior Engineers

no percentage of mark had be.n fixed for SC/ST candidates.
4.4 The Committee have becn informed thaot vasancies reserved for
Ls/SIs are not being announced over All India Radio/Doordarshan,

It was simultanecusly stated that when the activities of the Company
would be expanded they would consider announcing the vacancies over
AIR/Doordarshan,
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B. PROMOTION PROCEDURE

UL L e
4;5 As regards promction procedure followed in w*
GAIL the Comrittee have been infommed that for
Executives, the criteria is brsgd on qualification,
‘expefiuncc, ACRs for preceeding 3 years ard performence

in the interview whereas in raospact of mon-executives

the criteris is based on 5uniority/oxp§%ienCa in'the

grade, ACRs in prggeeding 3 years, qualificatio?é and
peifg:@ance in the intervicew, It hes simultah;;usly »
been stated that promofion in nun-executive cadres and

bpto the post of S, DyMane cgr is not restricted by, the.
evailability of vacancies whureas promotion to the post of

Manager and above is regulated on the basis Df;

organlsatlonal requirements, ’ '
..
4.5 During the course of evidence when the Commltteu'

desired to know as to what sart of concessions/
relaxations were given to SC/ST candid-tes while effecting.

their promotidn the fepreseniative of GAIL replied that
5 per cent mark was added to thuir ovarall performance,
s ‘hen the Committec specificzlly insistcd that fiv. p-T cerh
'aﬁditignal mark was too ncgligibla to effeﬁt fhc

promoticn of any SC or ST cendidate, the reprusentatlve

of the Company repllcd that "I remember one or two

“cases where this five marks did make 5 difference,® s+ v+
4.7 cing not satlsfled with the reply %pen the

Comnittgg suggested that instead of glv1ng five per cent

~

addltlon”l marks if the Compeny would give a certain
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relaxation in the years of sc¢rvice rendered by $Cs and STs
to ¥e eligible t get promotiun as had been practisad
by many other Public Secter Undurtskings they micght get
more such candidates, the representative of GAIL replied
that they could consider it providad the Presidemtial
Directives were thore on the issue, ‘

4.8 Bat the representative of the Ministry countored
that tnis could bc done at the discretion of the

appointing authority and no Presidential Directive was
needed to which the representative of GAIL replied that

they would consider and follow tha same,

4,9 When the Committee asked abcut the reasons cf a

dismal percentage of ST employecs promoted during the
.1ast few years, the repres.ntative of GAIL replied that

it was due to the non-fulfilment of the minimum period

of service required for prometisn, The Committec
suggested.that thot is why relaxaticn in years of

service was needed,
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4,10 The Committee are unhappy o note that vasaneiocs

outside the purview of Employment Exchlanges are not

anncunced over AIHfDobrdarshan and the ground put forward
* !
by GAIL is hardly convincing, They, therefore, would like

to stress that henceforth vacancies should be announced

over AIR/Doordarshan with imm:ciate effect.

4,71 Ths Committe: feel that spé¢3:concegsions to
Stenogmappers and Typists and non—fixati?n of any
percentage of mark to apply for tﬁﬁ posts.of Executives,
Engineers, MBAs, Superintendants, Accountants and Jr,
Engineers in favour of the 3C/ST candidates is a step
ir. right directisn and they would like GAIL to continue
its efforts in future appointm:unts and extend similar
concessions to other posts as far as practicable,

4.12  With a view to wiping out the oxisting shortfalls
in proﬁotion, particularly thzs. pertaining to Séhcduled

Tribes, GAIL should start giviﬁg re%a%étion in years

of service to those candidates, as assured to the

Committee during cvidence, #s carly &s possible,
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_CHAFTER-V _
_MEASURES TO THPEOVE RESERVATLION
A, Pre—Rggrq;tmegg I;g;n;nd

e e

X

5.1 The Cemmittee have becn infermed thist at present GAIL has no
scheme for inparting pre-recruitment training /Scheduled Caste. and
Scheduled Trikve carldidates,

B, TIrai; 1n9.6tzr.g.a~.

5.2 As rebards treining abroad?%he Committee heve* heen informed
that out of a total number of 167 employe:s sent for training abrpad
! - - ot
during th~ last three years by GAIL 29 h:longed te /ST communities

C. Deputationists to GAIL

5.3 Rz garding deputationists to GAIL the Comittee have been
informed that 35 pests in GAIL are filled during shert-tenures by
persons taken ¢n deputation fer security, intelligence aad R.O.U,
functions frem CISF, CBI, IB and State Govts but none ef these
pests is held by persons belonging to either SC or ST communities.,

D, Ealse Caste Certificgte.

5.4, When the Committee desired to knpow whether there werz’
instances where persons ha® obtained employmznt in GAIL en the
Lasis ef false caste certificates, anu if so, how ﬁany such cases
had been detected and what actien was taken in eacp case, it was
stated that twe 'such cyses had been detected and in ene case the
services of the empl.yee was terminated while the ether was
referred to the llstrict Adﬁlnlstratlon to verify the authenticity
cf the caste certificate. 3
5.5 During evidence the representative of GAIL re;confirmed that
two cases of false caste cortificates had come to the netice
of the Company. In 0.2 cese the employeo was dismissed and enquiry
was going en against. the second one, foe
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5.6 ° The Comittee regret to note that st present there
is no scheme in GAIL for imparting pre—rgcruifmgnt training

to SC and ST Candidétes ig violation of Govt, instructions in
this regard, Théy; tha:éfore, urge vpon the managsment of
GAIL tqlimmediately start Mwparting such ffaining to SC/sT
pandida%es which, in thzir epinion, wculd lead to an improved
intake of these candidates, esp:ccially in view of the existing

shortfalls sin various categeries o7 posts, notwithstanding
their -quantum, in the compaﬂy.
5.7

-

-8
The Committes appreczate th: efforts on the part
, . _ v ] .
of GAIL in gending 29 /ST employzes. for training abroad *

+
&

during ‘$he l3st three years., They hope thg company should

maintain that spirit in future also, '

5.8 Ther Cemmittee are unhappy to note that although
& 1.-_
there are 35 deputationists’ at ‘present in GAJL, none of, them
- Y - -

P ' .
balongs*te SC/ST category, They would, thereforq, like to
stress the Management to censidar the casds pf those SC/ST

' .
. .
r L] ."\

candicdates Who, apply for deputationists poéfs_in’futuro.

5.9 The Ccmmittee adse recommend that cises of false

¥

caste certlflcatei-should be inyostigéteugﬁ;.'*
exXhed 3‘:1 LLL a : " e
[_Culprlts p8nished severely su that genuine SCs and STs are

- "

not deprived of their constitutisnal rights,
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~CHAPTER -VI

. SOCTO-ECONCH IC_DEVELCPMENT
6.1 As regards special schemes undurtaken by GAIL for the

soc io-ecknomic develepmient of SCs and STs the Committeo

have besn informed that a aumber oi progrsmmes have been

. 3
initiatod and taken up ovor the-last three years fepthe
socio-cconomic upliftment ef th. local population, $s/ST$
1 B ’
being the majior sepeficiaries,-.in an. around the GAIL
work cintres, Details of the mein programmes undertaken
during the last three yesrs are stated o be as fellows i=-
Year ~  Programmes T Funds allocated/
——imiae e - - ——— e a s .f.-..#.-,#&p.ﬁ_ﬂt..._..vu o e et e
1989-90 (i) Adnption,of a tribal village 2,00,000
. Gehlar Kalan in Jhabua (h‘iP? '
and providing it with basic
infrastructural facilities,
1990-91 (44) Frec family Planning Carp at I. 30,000
at village Bhartana, W
Distt. Etawah. « ¢
1991-92 (i) Free Eye Cap at Jhabua (MP) 50,000
(2) Free Family Planning and Eyo *‘BQI:OFO
. Camp at Auraivya, = '

5 1

v v

(3) Capgtruction of water stands 25,000
at Village Halpativas in
Surat Distt,

(4) Construction cof approach road 2,50,000
in a village of Uistt, Etawah(MP),

(5) Adoptien ef village Bhumeri Kheda 50,800
(MP) & prevision ef wat.r
facilities,

(6) Provision of water facilitics 25,000
in Bhatpore village, Distf ,3urat,

(7) Certtruction of cart tracks in a 1,20,000
Distt, Hazira, )

’

(8) Family Plgnning Camp at Villags 30,008
BaghogarllnazMP). s ——
8,560,000
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. when
6.2 During evidencedthe Committec desired to knew whethor

GAIL was making any perfg;maQCQ cvalyation ef these programmes
or they werce just spending ﬁhg,m@nay nndafprgetting it, it was
éreplied th~t performance e«;iuwggon was béing dene and the
’édetailed-infnrmation would be furnished later on..
| 3 iﬁ a post evidine. infermation the duteiled performance

. S - )
zvaluatdcn ef each major_pruﬁramne_undertaken was furnished

"~

to the Cemmittee, In this infommation it wes submitted that

the perfopmaéce evaluatimn programme was being done at two
Eeve%ﬁ. At the first level, it was stoted, GAIL efficials

' visited viileges periodically to sec to fit that the villages
werd.actually'deriving benefits from thoe activities undertgken

and defects, if any, wer: brought to “the notice ef the district

cfficials and rectified accerdingly, At the second stage

psycholegical reaction of the villagers is assessed and their

'Sp!nicn seught and the valuable fecdback thus ebtained is
evaluated by GAIL fficials at cach-work centres

6.4 It was simultaneously stat:d th:t while these programmes
could nct re planned exclusively for s and STs GAIL chose

areas wher: these pecpls formgd ghc dominant pepulation,
] .
’ L 3 & o
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6.5 ‘The Committee appreciste the efforts

taken by Gas Authority of ‘India Limited for
undertakirié the performance evaluation of each
programme as g result of which the Committee
observe, from the post-evidencz informstion
furnished to them that each such activity i.e,,
free family planning camp, 2ye camp, free medical
consultation, construction of approach roads,

water stands has proved to be successful,

They would like to encourage the GAIL 'officia]_:,;a

to keep up their noble activities for. the socib- f
economic benefits of the downiroddens and also
suggest that scholerships should be given to the
deserving wards of SC/ST employees of Gf-\iL

including those who have retired or expired,

— gebadankd Conttsn gl
a WW, 1919(5) e clod ot Tebes _’W‘“f
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f_he_-_c;ommi-;'t-e‘e took evidence Of the "_'-'rdpr-csrént"aé- ;
tivas of the Ministry of Petroloum and Natural Gas
anﬂfgng*Authbrity*of”India LimtfedfOD 23.9.1992 e
régﬁrdiﬁg ‘RtsarﬁatianS“fOr_and-;wplﬁyment of
Schédulad'Cﬁst;s and Scheduled-Tribgs'in Gas
Authority. o India Limited.'

”Aftor;intrcduction-the Ccmﬁitteo weré”infqrqu_
that_fhere.wa;fno SC/ST member on’ the BOard-of'"
Dl:actof:; of GAIL, When the Gomi_'ttaé -desired-t.o___
know ths procedure mllowed for seloction and apsoint-
mont Of £he_Diractors on the Board it was_ﬁtétad 

that in r:spect of fullét;mqn
Dir :ctors rdcruitment was madé.by,PESB 1h'a§co:dan¢a
with the 'xisting instructions. ‘So far aS“ﬁartﬂtimg
Diroctors ar»> concerned they are appointngOn
functional bnsis, It was glso_stafed'that-no
nartieulan s :ryation was being made for appointment
o thase Dlrectors.

;When tha Cﬁmmittme desired to know whethar angf J
in.truction ia this rcgard had been issued by the 3
Government, the_representatiyé of the Ministry
replied that the Office Memorandum of the Depart.mert
of Public Enturprises dated 8 Auqust, 1992 1nst£uca
£l fhﬂt'claiqg of SC/ST candidgtes'th were - otherwis
:ompbtcnt'to be considered fof_appoidtmant as

Diractor on the Board should bb kept-in_mind,
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It was further -elmborated that there was . no.
compulsion that ‘the Eﬂrector to be aopointad should

nxcc:sarilv b fOrm Gas Authority of India Ltd.
&:‘q ma it i fact, anyone from dny organisatiﬂn
wi h .good bac‘gDOpnd.in Finance, industry,

t :chnical aroas.ané other likewise fields can be
considgredft9 be_gppoihted=as D1bectO: on the
Board ©f Gas Authority of India Limited.

It “was simultan90u§1y.1nfdrmpd'to the
Coimittee by the zeprnfentative of tho-Ministry that
although they here able to appoint a Member
bealonﬁin to the SG/ST category on the Board Of
Directors of Oil and Natural Gas Gﬂmmission, they :
did not finc a suitable SG/ST candidates for L

apnointment in the Board of Gas Authority of
Incia Limited.

The Commiitee have been informed that the
Ministry of Prtroleum & Natural Gas-ha;;g;sighated
a Director in,the Ministfy to function as the
Liaison.OTficer in order to ensure due compliance
wifh the reseirvation orders in thé.PubliciUndqrtakiﬁ;
undes its administrative control., E has further
b:en State” Lh;t physical inSpectich af rosters
mzintained by the Public Uhdertakings are not
éarried out by the Liaison Officer. of the Ministry

;t was elaboréted that so far as tne Ministry
anc 1ts attached and subordinate Offices were
,oncerhed instructions regarding appointment and
functions of the Liaison Officer we{e_beingefqllpwgdg
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Th£ xébresenﬁatiiu Of-theiMiﬂiﬁtr? added, "GRLL is
heither°an.attacb§d-office:ﬂbr'a sub-ordinaté'office.“
S0 in respect'of‘Public Sector'Under*akiﬁgs'campﬁaﬁce
0. Leservéiion JOlle is only reviensd by the
Ministry through quarterly reports, annual reports G
anc other mecetings at various levels includingy thatﬂj
0f the Ministeir who had categdr1Ca11y advised that
speclal review meetings Of the consultative GOmmittea
should be convened to consider the problems cf Sc.ang
ST only, |
 The Committee were informed that GAIL.had a well
c;;ined 3r0codure for redpessal of grievances whicH
is applicable to all including SCs and STs for whom
spﬁ;ial car> had been taken'fbr.;xpcditiohsfdiSstal-'
07 their grivances. It was elébOrated that tbrough
his proceduze an aggrieved employee can approach a
soction officer %0 the C.M.D. Of the company through
various stagns,

The Committee were informed that 7 complaints wore
recelved from the S3/ST employees during the_yeabéx
l939-90,.1990~91_and.199lﬁ92.ali_of whom were stated
o have been settled expeditiously. It was simultane~
ously stated that no separate complaint register as
such was maintained.

Durinj évidénce when the Committee expfessed their
surprise as to bow the company was expeditiously
»aalino with the complaints/grievancps pertaining to

5C,’ST employaes when no separate complaint register
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g Was maintained, the representative Of the Ministry
.,L.bmi tted that out of the cﬁmm ccmplaints/ o

yiievances recelved thasa pertaining to SG/ST

' . ;5ﬁm“l0Vﬂn5 R R “ﬂﬁ out and daa1+ with. He added
- ¥ _”IQQV - "Now I have’ asked them (GAIL) t0 have a. sacarauc
Co Y B gx-j}g;, register so that the grlevancas of sc & ST are
P AR e ccgpside-ﬂ d sepa.ratelyw

P

*i*nf-5hcrtfa11ﬂit7ﬁ§§!statga'that“ngLﬁﬁas primarily a

't5§hnoiogy oriented organisation ahd most of the
3 obs'w'er'e'.in' soécifi:ed/te.chnical az":ea's:'fdr"ﬁhich it
scmgtiMes bocame very difficult to get sufflcient

Znumber of raferved candidates for those pOSts.
Regarding special measures undertaken-to_wipe
. out tha existing shortfalls the Committee weré': 1:
; “f;: informed thal .special recruitment_dbive'had'been
undertaken a number Oof times to anSureVrechiEmént
of_SCJET’CanfiﬁatesQ hBesides vigocous attempts were
stated to hav~ been made ﬁb'maxiﬁkse reopuitméht in
S the-locatibns'Whefe”STgfwgre'predominanfly'Ebncentraﬂ-

t .ed'.

It ‘was elaborated that the first special recrultnu
ﬂnt dfiv,:faa advertised in,ﬁpril 1990 and the

second one was done in June, 1991, When the |

Cmnm:lttee desired 'to know the number of vacancies i

T advertisec and the number of SC/ST candidatesjnined
el the servicec af the company as a reSult of these two' 
'speci.al mcruitment drives it was informed that the H
number of wncancies was not mantioned in thn$e -

j . :
u*cial reqruitmpnt drives as '!;he ccmpany wanted to

5 . - BRI 1 B e



to select as many suitable_SC/ST-candidétes as possiblc
| fb_meeﬁtfheirfrequirements for th> new projects. and |
expanding aaﬁi?ifiés;

It was nlabOrated that tne speclal recruitment
'd=1ve in 1990 was meant only for Group A posts where
lO D’fcrs of QPPOinthﬂt ware issued to SC/ST candidat
out of whom 6 SCs and 2 STs jOLned the services of thc

companys dhen the Committcee desired to know the rhasOﬁﬁliﬁ

for which not a single SC/ST candidate was selected fpp‘47”

the post of Finance and Accounts CEficers although 24 such "¢

candidates applied for the post during the 1990 spacizl -
recruitment drive, it was replied that out of the 24 3C/ST
anplicants only 5 SC candidates met the jab'spacialisatipns
as adbertisod and were called féffinterview. Qut of |
these 5 SC candidates only two appeared for the 1nterviéw 
and none Of them was found suitable. ¥t was stated tﬁﬁt
the view Of the SC Member associated with the Interviw

Bozxd was clv> taken into account.

.The Spqcial_ﬁecruitment Drive of i991.advdrtised;

for both Group A and B posts when-34.0ffers of appogntéf;f;

ment were issued to SC/ST candidates out éf which i?SCS'ﬁ”
ant.- 1 ST joinad5fhe services of GAIL. The offers in
respect Of the remaining 16 candidates were stated to
:bcggili open,s  VWhen the Gommittee desired'to;know_the
reaﬁong for which SC/ST candidates &id-npt join the
~sazrvice of thg~company even after issuance of appointhéq;

lotters it was replied that GAIL had not conducted ahy

f s T
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yutematic study to find out the reasons ‘of un=
willingnoss on the part Of SC/ST candidates to i
join th: company.

*To a sn-nttic qunstion as to whether all backle

vaguncins ﬁeru cleared by the special recruitment

drivps and:if not.how'did'GAIL prﬁpoée-to clear the
:emaiding~backlgg vacank}es it was replied that allt
the backlo; vacancies were not qleéred“even_after
lauﬁéh;ng th special recruitment drives for whichithev
CUdenY was launching further such drives giving wide'
nublicify ‘through newspapers and ATR/Doordarshan.

r

When'the.cbmmittee desired to know the causes of

7-shortfalls in promotion for STs in various categoqies

of posts during these three years, the representative
of GAIL submitted that in most of the cases the ST
pramotion~-aspirzsnts ha&fnot fulfilled the minimum
clegibility period'of 4/5 years of service to-get

»promoticns.

o,
A'Regarding ConcessiOns/relaxatiOQs_given to SCs &

5Tc at the time of Recruitment when the Committee

epecifically desired to know as:tq what concessions

were glven to SC/ST candidates at the company level in
addition to the cohceSSions/relaxatiOns prescribed by

the. Governmnnt -of India, it was repfied that for genc*a?

_stenogranhbﬂr and typists the speed requirement was

100 w.p.m.( and 40 wedam. respectively wheraas for SCs &

STs it was' 80 Wepems fOr stenographsrs pﬁd 40 W.p.m.
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_no »mmggaﬁta yo of mark had b\e;ar_;_‘_ fﬁﬁ?&e@ar SC/ST

M;& uperintC}m rts, A'V"i; ;:s and JUniax-Enginaaﬁﬂ

. ._;r'l »

S- et K

Whon tho Committee desired to know as to what sont
of cancessions/fclaxatinns were given to SG/ST candidates,
while effecting their promotion the representative of GAIé’
I:qplted thaﬁ-S‘percenf mark was added to their overall 5
p:iformance. ‘/hen the Commi ttoe specifically inkisted ’
that five percent additlonal mark was too negligible to
effect the,promotion of any SC or ST'candidate, the .o
representative of the Company repLié&.xhaﬁ "I romember - |
one or two cases where this five harks did mak a
diiference,”

. Being not satisfied with the reply when the Commi'tss
sujgested that anstead of giving five percent additibnal'
marks if th: Company would give 2 certain relaxation in
the year of service randered by SGCs: and STs tOQbe Wi
ﬁligible to gﬂt oromotion as had been practised by mgny

other Public Scctor Undertakings they might get morp'SUCh_

ccndidates, the representative of GAIL roplied that they
i:éould consider it provided the Presidential Directives

2 .” o
{iure there on the issue,



- 10 =
But the representative of the 'Lﬁ.ﬂist;-:y countarcd
thzt this could be dme at 't!:ie discretion of the
¥ aD;ﬁoi,nting authority and no Presidential -Directiv% wa
" r n'\ed'v‘ 10 whi‘z:h-*fhe'JEep;‘eseﬁfa‘ﬁixre of GAIL replieéif‘-*-
that they would consider and f011ilw the same,
g,." When thc Committ:e asked about the reasons zf 3. i
-,‘ ' dismal percentage of ST employaes promoted during t!‘u
£ la.,t fenr y\.au S the rapresentative of GAIL repliad
+1::1t it was due to the non-fulrilment of the minimum
wcriod of service required for promotion.s The
Gonnnitter?!su- yested that is why relaxation in yeats of

r?!{. " ‘y
service was'nceded,

When the Committee desired to know whether G:\kB :

‘. was making, @sny performance evaluation of the socio-

economic programmes undertaken by them or they were
& uft spendin; the money and forgetting i, 1'!: was

:.".-,pli::d that the perform evaluatiOn prograrmne wa .

~beins done at twor l.weils, -','At the first lavel, 1t was
% stated, _qAI_L ¢ ' ficials visited villa-ges periodically to
4 sso to it that the villages were actually d.ziving

bonefits from the activities undertaken and defects, if“

*1,

.‘

any, were br Ought 'ho the notice of the district officizls
- and rectificd accordingly. At the second staga
-psychOIOQicul raactim Of ‘the villa!ars "1s assessed and
their ommoq sought and tln. valuab!:e ﬁeedback thus

obt 1nad iz evaluated by GAIL Offic;i_als at cach work

c-'.,ntras. &



1 i )
-,

It was simultanesusly stated that while theSE

| nIOogTammes ‘could nOt be planned exclusively fOr SCs

and 5Ts G\I1 chonse areas where_those peOple-formed

the dominant population.

The witnesses then withdraw.
The Committce then adjourneda.
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